IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD BENCH

AT HYDERABAD

0A.1174/99 dt.12-8-99
Be tyaen

B, Anjsiah : Applicant
and

Dy. Director Generezl
Genlogical Survey of India
Training Institute
Bandlaguda PO, GSI Complex

Hyderabad 500068 : Respondents

Counsel for the applicant : K. Venkateswararao
Advocate

Counsal for the respondents : B, Narasimha Sharma
Sr,.CGSC

Coram

Hon. Mr. R. Rangarajan, Mamber (Admn.)

Hon, Mr. B.S. Jai Parameshwar, Meqber (Judl)
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Order ‘%lﬂ
Oral order (per Hon. Mr. R. Rangarajan, Member {Admn.) \‘{E
. - i
\'\l.
. 'r{.ﬂ
Heard Mr. K. Venkateswara Rgao for the applicant and e
A
e

Mr. B. Narasimha Sharma for the respondents.

1. It is stated that the applicant is working as a cottin-
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gent casual labour in the respondents organisation right

from 26-6-1984. The post of Darwan had bscoma vaCantradd

GJCircular dated 7-9-98 (Annex.II) was issued calling for

spplications even from.the contingent workers engaged on &

continuous basis upto 20-3-79 possessing requiéite quali- ‘\

fication, experience, age etc, The gpplicant submits that.

he possesses necessary gqualifications, experience and also ‘

within the age limit for considsration ﬁérfghat_postacg::,

shough he was not called for interview, His juniors who /

were appointed as contingent workers later than him were

called for interview for appointment to these posts.

2, This OA is filed to consider him also along with others

for the post of Darwan.

3. The respondents may check urg=antly the qualification,

experience and age of the applicant and if he . fulfils the

conditions then he should also be called for interview along
UN\.“I"‘IM )

with others,or at a subsequent date. If he 1is to be called

for testbthe result of the interview should not be finalised

until he is interviewed. 1In case he is not called for

interview for non-possession of qualifications the same

should be informed to him before finalising the results,

4. With the above direction the OA is disposed of. No costs. _

(B.S. J war (R? Rangaraian)

amber(Zudl.) - Member (Admn.)
Dated : 12 Aug. 99 /
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40 0.R. (A) HYDERABAD BENCH , HYDERABAD,
' 5. SPARE ' ! : . _ N
] 6, ADVOCATE ~ THE HUN'BL% MR.JUSE}Bf/B.H. NASIR 2?%?
7. STANDING COUNSEL .~ VICE - CHAIRMAN ;55\ |

THE HON'GLE MR.R. RANGARAJAN,
MEMBER ( ADMN ) ’ 7

THE ‘HON'BLE MR.B.S. JAT PARAMESHUWAR
MEMAER ( JUDL )
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